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APPEARANCE 
Ms. K. Jain, Advocate  appeared for the Appellant  

Shri Sanjay Kumar, Superintendent (AR) for the Respondent  
 

CORAM:  HON'BLE MEMBER (JUDICIAL), MR. RAMESH NAIR 
              HON'BLE MEMBER (TECHNICAL), MR. RAJU 
 

              
FINAL ORDER NO.__     11428  /2024 

 
 

                                                    DATE OF HEARING: 25.06.2024  
DATE OF DECISION: 25.06.2024                                        

 

RAMESH NAIR  
 

 

Ms. K. Jain, Learned Counsel appearing for the appellant submits 

that the case has been settled under “SABKA VISHWAS LEGACY DISPUTE 

RESOLUTION SCHEME-2019”. She also submits SVLDRS-4 certificate. 

Considering the same, appeal is dismissed as deemed withdrawn. 

 

(Dictated and pronounced in the open court) 

 
 

 (RAMESH NAIR) 

MEMBER ( JUDICIAL ) 

 

 
 

(RAJU) 
MEMBER ( TECHNICAL )  

 Neha 


